NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH
COURT NO.1

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL,
BENGALURU BENCH, BENGALURU, HELD ON 16.08.2017.

PRESENT: 1. Hon’ble Member(J) Shri Ratakonda Murali
2. Hon’ble Member(T) Dr. Ashok Kumar Mishra
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Counsel for petitioner is present. The Tribunal received reply from the Income Tax
Department stating that the said circle of the Income Tax Department is not the assessing
authority of the petitioner company. Therefore, the petitioner company is directed to issue
notice to the concerned jurisdictional circle of Income Tax Department. Registry is also
directed to issue notice on the RD and ROC.

verifying the books and accounts of the Transferor Company from out of the panel maintained
by him.

In the result, OL No.106/17 is allowed. Permission is granted to the OL to appoint an
Auditor from among the list of panel members maintained by OL office for scrutinising the
books of accounts of the Transferor Company and the petitioner company to meet the fees of
the Auditor.

For report and for notices by 29.08.2017.
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